CENIRAL _ADMINISTRATIVE TRIBUNAL,JABALPUR BENCH, JABALPUR
. ORIGINAL APPLICATION ND,26 of 2003

Jabalpur, this the 5th day of March, 2003,
Hon'ble Mrs,Shyama Dogra, Menber (J)

Lali @ Neha Chauhan W/o late
éhri Suresh Chauhan, G/0 Shri R.N.
Vishwakarma Timarni, Hoshangabad (M) =APPLICANT
(By advocate- Mr,aditya Ahiwasi)
versus

1, Union of India through
its Secretary, Ministry of Railway,
New Delhi-110011,

2. The General Manacer,
Central Railway, Mumbai,

3. The Divisional Railway Manager,
Central Railway,Nagpur, -RESPONDENT'S

QRD ER (ORAL)

This Original Application has been filed by the

spplicant for directionito the respondents for payment
' . and her appointment

of pensionary benefit s/f\on Compassionate grounds,
26 The brief facts as $£t-out in the OeAe are that
the applicant's husband Shri Suresh Chauhan was an
employee of Central Railway in amla X ation as Fitter
Grade-I, He djed in harness in road accident on 16,2,97,
She has al so annexed the death certificate vide Annexure
A=l in this regard, The applicant made various represen-
tations as well as reminders to the Iespondents for
payment of pensionary benefits alongwith prayer for her
appointment on compassionate grounds, but till. date the
Teéspondents have not given any reply to her Tepresen-
tations,
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3. I have heard the learned counse) for the parties,
After perusal of the record and facts & circumstamces

of the case, I am of the opinion that the matter can be
disposed of at the admission stage, as the representations
of the applicant are stil} with the respondents, In spite
of various reh:inders, the respondents are not Lesponding
to the prayer of the applicant. Therefore, it ig necessary
in the interest ¢f Justice to give direction to the
reéspondant s to decide the Tepresentations of the applicant
in judicious mamner,

4, Therefare, in view of the facts and Ccircumstances
of the case and without towhing the merit of the case,
the respondents are directed to decide representations

of the dpplicant within a period of three monthg from the
date of receipt of copy of this order and to pass an
appropriate speaking and reasoned order in accordance with
th€ law, The applicant is at liberty to Swpplement her
€l8im by filing relevant documents, if she o desired, ang
if necessaty arises, the respondents will give personal
hearing to the @pplicant before passing a Speaking and
reasoned order after gd.ving her full Opportunity of being
heard, In view of these observations and directions, this
Oehe stands disposd of with no order as to costs,
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